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RAJYA SABHA

Tuesday, the 22nd July, 2014/31st Asadha, 1936 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
SOME POINTS RAISED
MR. CHAIRMAN: Question No. 201. ...(Interruptions)...

DR. V. MAITREYAN (Tamil Nadu): Sir, the then Law Minister in the UPA

Government. ... (Interruptions)...

MR. CHAIRMAN: No, Dr. Maitreyan, please. ...(Interruptions)... No showing
of newspapers. ...(Interruptions)... No showing of newspapers. ...(Interruptions)...
No, no, please. ...(Interruptions)... What is this? ...(Interruptions)... What is this?

...(Interruptions)...

DR. V. MAITREYAN: He was the Law Minister in the UPA Government and he has

gone on record that indeed there was pressure. ... (Interruptions)...
SHRIMATI KANIMOZHI (Tamil Nadu): Sir, how can he...(Interruptions)...
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, ...(Interruptions)...
DR. V. MATIREYAN: This should be enquired into. ...(Interruptions)...

MR. CHAIRMAN: Please don’t display banners or newspapers. ...(Interruptions)...

WER JEed g f&ew (499) : w1, § & vy & W e & e
AR gl ...(dLM). .

MR. CHAIRMAN: Zero Hour. Zero Hour. ...(Interruptions)... Zero Hour.
...(Interruptions)... No, no. ...(Interruptions)... Please. ...(Interruptions)... 39 Ig HT
TR I E? ..(TAUH)...

SHRI TIRUCHI SIVA: Sir, this... (Interruptions)...
DR. V. MAITREYAN: We want it to be enquired. ...(Interruptions)...
SHRIMATI KANIMOZHI: Sir, he...(Interruptions)...

MR. CHAIRMAN: Please sit down. ... (Interruptions)... Dr. Maitreyan, please don’t
do this. ...(Interruptions)...
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DR. V. MAITREYAN: Let them come clean on this. ...(Interruptions)...
SHRI TIRUCHI SIVA: No, Sir. The issue ...(Interruptions)...
SHRIMATI KANIMOZHI: Sir, how can he...(Interruptions)...

MR. CHAIRMAN: This is Question Hour. No other subject will be taken up.

...(Interruptions)...
DR. V. MAITREYAN: Let them come and say...(Interruptions)...

MR. CHAIRMAN: Address the Chair and not ...(Interruptions)... The House is

adjourned for ten minutes.

The House then adjourned at two minutes past eleven of the clock.

The House re-assembled at twelve minutes past eleven of the clock,
MR. CHAIRMAN in the Chair

ORAL ANSWERS TO QUESTIONS

MR. CHAIRMAN: Question No. 201. ...(Interruptions)... Please sit down.
...(Interruptions)... Please sit down. ... (Interruptions)... Question No. 201 ... (Interruptions)...

Question No. 201. ...(Interruptions)... Supplementary, please. ...(Interruptions)...
Decline in value of PSUs

*201. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of FINANCE be

pleased to state :

(a) whether Government is aware that lakhs of crores of public money is locked
up as investments in Public Sector Units (PSUs) which are now suffering heavy losses;

and

(b) if so, the steps that Government proposes to take to address this decline in the

value of PSUs, as this amounts to losses in public investments?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) A Statement
is laid on the Table of the House.

Statement

(a) As per Public Enterprises Survey 2012-13, there are 79 Central Public Sector
Enterprises (CPSEs) which have incurred losses, out of which 49 CPSEs are sick. The
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total investment (equity + long term loan) made in these 79 CPSEs is I 1,57,211.80

crore.

(b) Government of India have constituted the Board for Reconstruction of Public
Sector Enterprises (BRPSE) vide Resolution dated 6th December, 2004 as an advisory body
to address the task of strengthening, modernization, reviving, and restructuring of Central
Public Sector Enterprises (CPSEs) and advise the Government on strategies, measures
and schemes related to them. On the recommendations of BRPSE, the Government/
holding companies have approved revival of 48 CPSEs as on 30.6.2014 envisaging a total
assistance of ¥ 40,937 crore (cash assistance of ¥ 10,946 crore in the form of infusion
of funds, and non cash assistance of ¥ 29,997 crore in the form of waivers/write offs of
interest/loans, conversion of loans into equity, etc.). Further, to enhance performance of
the CPSEs and also promote accountability, DPE facilitates the signing of Memorandum

of Understanding (MoU) between the CPSEs and the Government.

SHRIRAJEEV CHANDRASEKHAR : Sir, lacs of crores of taxpayers’ public money
has been invested in the public sector units around the country. ... (Interruptions)... As per
the reply, ¥ 1,57,211.80 crore have been invested in the sick PSUs only. ... (Interruptions)...
But there is hardly any discussion in Parliament or otherwise about the performance and
mismanagement of these PSUs, except in the CoPU and other Committees of Parliament.
...(Interruptions)... There is no transparency and debate about these huge amounts of
public investments and how they are being mismanaged. ...(Interruptions)... And, the
answer to my question does not reveal any change in approach vis-a-vis capitalizing
sick PSUs. ...(Interruptions)... Does the Government believe in blindly investing
taxpayers’ and public money into the PSUs without any restructuring or change in the
sick PSUSs? ... (Interruptions)... This amounts to diverging from ... (Interruptions)... what
strict pre-conditions does the Finance Minister propose before further public money is
invested into sick PSUs to ensure that no more money is pumped into further losses? ...

(Interruptions)...

SHRI ARUN JAITLEY: Sir, the answer has been given on the basis of a Bureau’s
report, which was set up by the previous Government. ...(Interruptions)... The Bureau
went into the question of assistance to the PSUs. ...(Interruptions)... Now, the Bureau
has given a detailed report on the basis of which a large number of PSUs got Central
assistance from the budgetary grants and some of them could not. Only a few of them,

19 of them, have turned around and became profit-making. The rest of them are still
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loss-making. The present Government will take a detailed view in the matter, keeping in
mind the suggestions, made by the hon. Member, with regard to the functioning of these
PSUs.

SHRI RAJEEV CHANDRASEKHAR: Sir, my second supplementary is this: Will
the Finance Minister please share what the Government’s approach to managing these
PSUs and investments will be in the future, as different from the previous Governments,

like, perhaps a holding company for all public investments?

SHRI ARUN JAITLEY: Sir, with regard to the structure the hon. Member is
Suggesting, whether they function alone or they function collectively under a holding
company, [ do not think that itselfis going to make a difference. We have to ensure that these
PSUs, which have a very large number of employees and where a large amount of public
investment is stuck, learn to function and their management has the capacity to function
in a competitive environment, because they are competing in the same field with other
private sector companies. And, unless they can function in that competitive environment,

it may become very difficult for them to really survive in that environment.

SHRI P. BHATTACHARYA: Sir, we have seen that the Government is going to
take certain measures to improve the working of the PSUs. That is fine, but would the
Minister tell us how they would like to run the PSUs? In so many cases we have seen that
people retired from the IAS or State Administration are running the PSUs and they have
no intention of running these PSUs well. On the contrary, they are misusing their powers.
They have no technical knowledge. I have seen so many cases in West Bengal and other
parts of the country where the PSUs are sick due to bad management and labour troubles.
What steps is the Government thinking of taking to put in place proper technocrats so that

they can run the PSUs properly?

SHRI ARUN JAITLEY: Sir, the functioning of each of these PSUs is really in
relation to the concerned department of the Government under whose jurisdiction they
fall. There is no single department which runs them, because it depends on which field
of activity they are in. So, they relate to that department. But I do agree with the hon.
Member here. As I said, this reply has been given on the basis of the report of the Bureau
that was set up by the UPA Government, which went into the functioning of these PSUs
and tried to revive some of these PSUs. There are 79 of them which are completely loss-
making and 19 of them have turned around. Therefore, the management of these PSUs has
to be professionalized. It has to be run by people who know how to run businesses. These
PSUs will have to be run like businesses, because we are running them in a competitive
environment. They can’t be run as a department of the Government. They are no longer

functioning in a monopoly area, where people go and buy their products irrespective of
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whether they are competitive or not. So, the management will have to tune itself to a

complete market economy and a competitive environment.

SHRI TAPAN KUMAR SEN: Mr. Chairman, Sir, in the reply it has been said that
approval for revival of 48 CPSEs has been granted. There are many more PSUs, whose
products are hotly traded in the markets, like switchgear, tyers, etc. There are a number
of PSUs for whom BRPSE has issued the winding-up orders. The basic reason is not
understandable, because those PSUs have enough revival potential. If a proper investment
of capital is made, they can revive and earn regularly for the public exchequer in a big
way. Now, investment of public money in PSUs is definitely a problem, but public sector,
as a whole, in our country generates a huge surplus, which could be harnessed in reviving
these sick PSUs. I would like to draw particular attention to the fact that instead of going
in for disinvesting in those areas — in his Budget Speech, the Finance Minister has said

that...
MR. CHAIRMAN: Question please.

SHRI TAPAN KUMAR SEN: He had said that during the last one year, PSUs as a
whole had made a capital investment of X 2,47,000 crore in the economy, which has kept

the national economy afloat. That was the investment made for one year.
MR. CHAIRMAN: What is the question?

SHRI TAPAN KUMAR SEN: Sir, my point is that they are generating for
themselves. My question is, whether the Finance Minister or the concerned Ministry of
the Government as a whole should seriously consider the revival of all the sick PSUs
through capital investment, particularly which is having a good market and having
good efficiency like Tire Corporation of India, Hindustan Cables, Biecco Lawrie etc....
(Interruptions)... I would like to know whether you are considering revival of them using

the huge reserve and surplus which is to the tune of 6 lakh crores.

SHRI ARUN JAITLEY: Sir, there are PSUs and PSUs. Therefore, when my learned
friend says that all PSUs must collectively be seen, there are oil PSUs, there are gas
PSUs and, therefore, there are PSUs which function in the manufacturing sector. There
are several defence PSUs some of which are functioning well. Therefore, you cannot
club PSUs as a whole to say that this is a whole class; everybody is functioning badly
or everybody is functioning well. You have to look at it from PSU to PSU. The hon.
Member in this House must keep in mind that these are the 79 PSUs we are dealing

with which have become, over a period of time, loss making. The total amount of public
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investment which is stuck in these PSUs is quite large. It is I 1,57,000 crores or so.
Now, a large number of their loans, over ¥ 40,000 crores, have been written off in the
books. Over X 10,000 crores from the Budget have been physically pumped into to make
them going. And if you see their performance, the revival and restructuring package has
been made in 31 of them,; 7 of them are going to be revived through a joint venture or
a disinvestment process; revival through merger with other PSUs is applicable to 7 of
them. There is another proposal, which the hon. Member, Shri Rajeev Chandrasekhar,
just asked, by giving them to a holding company, in relation to 3 of them. Now, there
are 4 of them which are incapable of revival and, therefore, in regard to them you may
have to take an extreme step of winding up because they cannot be revived. The decision,
therefore, as to what is to be done with each one of them will have to be PSU specific. A
very large number of them are already in the BIFR itself and, therefore, efforts are being

made to have rehabilitation schemes through the BIFR.

2 faom e @ ¥R, AR B9 G AN € P ULuE.ge. SIeRR A
Iq I8 & 1 f9% €, S " S 7 o g 6 79 e J € iR 40 Rie §1H
A H#2 S F gg ST =nedT § fb Sled WLud.gel. fede € SR ue 4wy,
H e IR BT 8, 98 4 Bl 8, 98 AR H Sl 8, O SWh a8 81 FAET
S dud.g. | =el ol & Al H#3 Sfl g8 9 B puT BN b T v faferdl
st 1 T 52 fobam @l @1 afser fear a1 8, ¥ 61 T 57 &1 sl TRE 9
I8 ¥ IoIN? TR FATd I8 © [P ...(FaeM)...

it TR : 37T U |aTe gfovl

it faora Mae: fa dL.U9.ge1. @I disinvest B dTdl & 3R fha &I Frot
ST B a1l 872

MR. CHAIRMAN: Please answer one part of the question.

sft 371601 Sigel : WX, HY 3l AT 9T dUT A Sft & U & SR H HEl
f% 9 @%b Disinvestment 3R joint venture % HIEIH ¥ ATd f’[ﬂﬂ.q,ﬁ[. BT revival B
REl 8, il MAHDH I8 & & a8 51 Yofl oifl g5 2, d8f S $HAR! HH R 2
2, I 3 SR g18¥ o U, sAfery fod a¥is 9 9 T revive 81 9101 S
THR ¥ 31 L.eH.Yel. U4 8, fa] Hiser @ # & ARPR 1 {U! AISHT ¥ revive
B BT YA fbar B IR VW B, e G989 § e 8 f6 A IS revive T8l 81
qToa, ¥y S9! wind up B HRAT TSI

At foreTa M : Tahrefaferd) & IR § g1l

4} U1 STell : WX, UBrCIfere] YL.GH. S specific-wise 2, 3R &l faviy
W.UF.g. b IR § HEAG S S 378, Al H g8 SIDRI < Fehell g
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Devolution of Central taxes to States

*202. SHRI DIGVIJAYA SINGH: Will the Minister of FINANCE be pleased to

state:

(a) the details of growth rate, GDP and Debt GDP ratio from year 1996 till 2014

and

(b) what was the percentage of funds collected under the Central Taxes devoluted
to each State from 1996-97 till 2013-14?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) A Statement
is laid on the Table of the House.

Statement

(a) The details of the growth rate of GDP at factor cost at constant (2004-05)
prices, the absolute values of GDP at factor cost at constant (2004-05) prices and the Debt
(total liabilities of Centre and States) to GDP ratio from 1996-97 till 2013-2014 are given
in the following Table:

GDP at Rate of growth The ratio of
factor cost in GDP at factor total liabilities
at constant cost at constant of Centre and

Year prices prices States to GDP
 crore) (per cent) (per cent)

1 2 3 4
1996-97 1876319 8.0 64.37
1997-98 1957032 43 66.29
1998-99 2087828 6.7 67.11
1999-00 2254942 8.0 70.47
2000-01 2348481 4.1 73.67
2001-02 2474962 5.4 78.79
2002-03 2570935 39 82.86
2003-04 2775749 8.0 83.23

2004-05 2971465 7.1 82.13




8 Oral Answers [RAJYA SABHA] to Questions
1 2 3 4
2005-06 3253073 9.5 79.07
2006-07 3564364 9.6 74.66
2007-08 3896636 9.3 71.44
2008-09 4158676 6.7 72.21
2009-10 4516071 8.6 70.63
2010-11 4918533 8.9 65.62
2011-12 5247530 6.7 65.27
2012-13 5482111 4.5 65.43
2013-14 (PE) 5741791 4.7 NA

PE= provisional estimate; NA = Not Available

Note: The ratio of total liabilities of Centre and States to GDP has been sourced from the Handbook
of Statistics on Indian Economy, published by Reserve Bank of India; adjusted for revisions in GDP

from 2010-11.

(b) The States share in the net divisible pool of net proceeds of all shareable Union

Taxes and duties is worked out after making deduction of cost of collection, surcharge,

education cess and other miscellaneous receipts from the estimates of gross tax revenue

collection. The percentage devolution to each State Government from this divisible pool,

as per the recommendations of the respective Finance Commissions, from 1996-97 to

2013-14 is given in Statement — 1.
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SHRI DIGVIJAYA SINGH: Chairman, Sir, hon. Finance Minister, ever since he
has taken charge, has been painting an extremely gloomy picture on the performance of
the UPA Government. Even in his Budget speech, he has painted an extremely gloomy
picture about the performance of the UPA Government. But by his own admission, the
indicators that he has given reflect that the UPA Government outperformed the NDA
Government in every sector. For example, Mr. Chairman, Sir, in GDP, their increase in
2006 at constant price (2004-05), went up only by X 7,00,000 crores. During our tenure,
it has gone up by X 30,00,000 crores.

The second point, Sir, that the Debt-GDP ratio, which was at 67.11 during their
tenure, went up to 83.23 per cent of the GDP. While during our term, from 83.23, it has

come down to 65.43.
MR. CHAIRMAN: What is the question?

SHRI DIGVIJAYA SINGH: My question is that with these statistics on the Table
of the House and admission by the hon. Finance Minister, whether he will change his
opinion about the performance of the UPA Government. If he does not, would he explain

as to why?

SHRI ARUN JAITLEY: Sir, both, in the discussion which took place in the other
House, as also in my Budget Speech, I have tried to be as non-partisan as possible. But
there are some people who are born to be partisan and this question is born out of that

spirit.
SHRI DIGVIJAYA SINGH: Sir, I take strong offence to his statement.

SHRI ARUN JAITLEY: The nature of the question itself makes it very clear. Every
Government tries to put in its best as far as the performance of the economy is concerned.
A large number of issues relating to the economy are not necessarily adversarial in
character. There are years when the economy has done extremely well. This can be
because of domestic factors. This can be because of the global factors and at times, on

account of similar factors, the economy may start doing badly itself.

Now, I have an opinion which I don’t think is necessary for me to express on the
functioning of the previous Government because I am going to be judged by how my
Government does and not how much I manage to criticise the previous Government, but
the hon. Member may bear in mind that the full truth really is that the UPA Government
inherited an 8 per cent GDP growth. It has left behind a 4.5 or 4.7 per cent GDP growth.
In between, in some of the years, the economy, in its performance, had peaked but then

my comment at various stages has been in relation to the last one year, a stage in which
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we have inherited the economy in its present stage. Compared to what it was in 2007-08,
etc., where the economy was doing well, at the present moment, the economy is in a more

challenging situation. That’s all I have said.

SHRI DIGVIJAYA SINGH: Sir, I would like to point out to the hon. Finance
Minister, from a low base of 2002-03, which was 3.9 per cent, which was the lowest
ever, they have grown up to 8 per cent, it was because of lower base of 2002-03 and not
because of any outstanding performance of the NDA Government. What I am trying to
say, hon. Chairman, Sir, is that he has levelled a charge against me of being partisan. In

fact, his statement, by itself, is partisan.
MR. CHAIRMAN: Please come to the question.

SHRI DIGVIJAYA SINGH: Sir, my question is whether he will reconsider changing

his opinion about the performance of the UPA Government.

SHRI ARUN JAITLEY: Sir, I think in the course of this week, we are going to
discuss the General Budget and in the next week, hopefully, the Finance Bill. I will give
my learned friend the detailed opinion on that occasion. Now, this low base or high base
does not help for the simple reason that in a year in which you have the East-Asian crisis
or you have a global slowdown or you have a sub-prime crisis, irrespective of the political
complexion of the Government in Delhi, the economy may face situations, for instance,
in the year 1999-2000, on a high base of 6.9 per cent, the economy still grew by 8 per

cent.

SHRI SUKHENDU SEKHAR ROY: Sir, I was born free but I am not partisan. I
am putting a question to the hon. Finance Minister because there was a demand from the
majority of the States, particularly the debt-ridden States, that there should be sharing
of 50:50 resources between the States and the Centre. Sir, now, I come to my question.
The Government is in perpetuity. It cannot be isolated with a particular political party.
Has the Government made any recommendation to the Fourteenth Finance Commission
to extend the sharing of the resources between the Centre and the States on the basis of
50:50 ratio?

SHRI ARUN JAITLEY: Sir, the consultations of the Finance Commission both
with the Central Government and the State Governments is an ongoing process and it is
still on. The Governments are in a process of expressing their opinion and the Report is
expected this year itself. The question has been of great concern to the hon. Member since
he is from West Bengal, and, West Bengal, apart from other two States, namely, Punjab

and Kerala, is affected. All these contentions are raised by States before the Finance
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Commission, and, we will have to wait for the Report of the Finance Commission before
expressing views on this particular subject. Whatever is the view, the Central Government

will comply with that view accordingly.

SHRI NARESH GUJRAL: Sir, the UPA Government had been resorting to a lot
of window dressing of the balance sheet to show a healthy deficit financing. My specific
question is whether it is a fact that in the last year, a large amount of income tax refunds
were withheld, subsidies were postponed to the next year, and, a lot of income was
preponed making the PSUs give 500 to 600 per cent dividends, which threatened the very
health of the PSUs.

SHRI ARUN JAITLEY: Sir, there is a process in which the accounting of the
Government of India is made. That process itself is a credible process. Various comments
have been made on this subject, and, I have been reading a large number of those comments.
But as far as the Government is concerned, I would like to say that the Government stands
by whatever figures are mentioned in the regular reports of the Government, which have
been coming as also in the Economic Survey. I do not wish to create any confusion in the
market on that score, and, therefore, we will act on the basis presuming that the figures

which are mentioned are correct.

SHRI P. RAJEEVE: Sir, my question is relating to part (b) of the question regarding
share of States. If I look to my own State, Kerala, it is alarming to see that the share in
service and expenditure tax which was 3.097 per cent in the period from 2000-01 to
2004-05 got reduced to 2.378 per cent.

Similarly, the share in other taxes and duties, which was 3.057 in the period from
2000-01 to 2004-05 got reduced to 2.341 per cent. This is the general trend, Sir.

I would like to give you some data regarding the Gross Distribution and Transfer,
that is, GDT as percentage of GDP. In 1991, the Distribution to States, that is, the GDT,
was 7.2 per cent of GDP. Now, it has been reduced to five per cent of GDP. Sir, it is a very
serious issue for all the States in our country. All funds are concentrated in the Central
Government. The previous Government imposed ‘cess’, and, now, you are also continuing

with it. If it is a ‘cess’, there is no provision of transferring it to the State Governments.

Coming to my question, and, while joining myself with Mr. Roy, I would like to
ask 